IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NG:1154-of 1996

BETWEEN:

Smt. KANCHIBOYINA SIMHACHALAM

1. The Secretary, Ministgy of Defence,
Govt. of India, New Dﬁlhi 110 001,

2. The Chief of Naval Staff,
Naval Headquarters, New Delhi 110 001,

3. The Flag Officer Commanding-in-Chief,
Eastern Naval Commandé '
Visakhapatnam 530 01%,

4, The Admirai SuperinteAdent,

Naval Dock Yard,

Visakhapatnam 530 014. ' ... Respq

COUNSEL FOR THE APPLICAN

). SHRI M.P.CHANDRAMOULTI

and

DATE -OF -JUDGEMENT: - 25th -October, - 1996

.. Applicant

ndents

COUNSEL FOR THE RESPONDENTS: SHRI V.VINOD KUMAR, Add].CGSC

-
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